FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHREE MAHAGANGA SUGAR

MILLS LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Shree Mahaganga Sugar Mills
Limited
2. | Date of incorporation of corporate debtor 10" September, 1991
3. | Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. | Corporate Identity No. U32109MH1991PLC063227
5. | Address of the registered office and principal | Room No. 18, Vithal Wadi, Sawant
office (if any) of corporate debtor Chawl, Azad Nagar, Near Tep. Dargh,
Andheri  West, Mumbai, Andheri
Railway Station, Mumbai Mumbai —
400058 Maharashtra
6. | Insolvency commencement date in respect of | 14.07.2025 (order dated 11.07.2025)
corporate debtor
7. | Estimated date of closure of insolvency | 07.01.2026
resolution process
8. | Name and registration number of the insolvency | Name: Bharati Manoj Daga
professional acting as interim resolution | IBBI/IPA-01/IPP01963/20-21/13070
professional
9. | Address and e-mail of the interim resolution | Email:
professional, as registered with the Board bharteedagal008@gmail.com
Address: 94B, Palash Tower,
Veera Desai Rd, Andheri
(W), Mumbai 53
10. | Address and e-mail to be used for | Email: cirp.mahaganga@gmail.com
correspondence with the interim resolution | Address: 94B, Palash Tower,
professional Veera Desai Rd, Andheri
(W), Mumbai 53
11. | Last date for submission of claims 28.07.2025
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)
14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/hi/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Shree Mahaganga Sugar

Mills Limited on 14.07.2025 (order dated 11.07.2025)



mailto:bharteedaga1008@gmail.com
mailto:cirp.mahaganga@gmail.com
https://ibbi.gov.in/hi/home/downloads

The creditors of Shree Mahaganga Sugar Mills Limited, are hereby called upon to submit
their claims with proof on or before 28.07.2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class NA in Form CA.

Interim Resolution Professmnal
IBBI/IPA-01/1P-P01963/20-21/13070
AFA No.: AA1/13070/02/311225/107325 Valid till: 31st December -25

Place: Mumbai
Date: 15.07.2025



ACTIVE TIMES

Tuesday 15 July 2025 0

PUBLIC NOTICE

KNOWALL MEN BY THESE PRESENTS that my clients Mr.
Rupesh Chandrashekhar Mandaokar and Mrs. Seema
Rupesh Mandaokar have been lawful owner of Flat No. 20,
Building No. K-, New Hari Om CHS. Ltd., MMRDA Colony,
Kanjur Marg (W), Mumbai - 400078; which they have jointly
acquired from Mr. Ravindra Ramakant Shinde by entering into
Agreement dt. 05.01.2021. That after purchase of said flat, my
clients i.e. Mr. Rupesh Chandrashekhar Mandaokar and
Mrs. Seema Rupesh Mandaokar have applied to society
and MMRDA Authority for transfer of said flat alongwith
membership and as per application of my clients, concemed
MMRDA Authority has passed Order vide Outward No.
Mumbai/Up.Ni/Mu.M Pra/ViPra./[693/2021 dated 10.03.2021
for transfer of said flat in the name of my clients. That said
original order of MMRDA has been lost / misplaced by my
clients and in that regard Mr. Rupesh Chandrashekhar
Mandaokar has lodged Lost Report bearing Regn. No.
52968/2025 dated 28.04.2025 with Ghatkopar Police Station.
Any person who finds the abovesaid original order of MMRDA
should intimate to the undersigned & if any person, Bank,
Financial Institution having any claim or right in respect of the
said flat by way of inheritance, share, sale, mortgage, lease,
lien, license, gift, possession or encumbrance, howsoever or
otherwise or having above agreement is hereby called upon /
inimate to me within 14 days from the date of publication of
this notice, failing which, the claim or claims if any of such
person or persons will be considered to have waived and/or
abandoned. Sd/-
PANKAJKUMAR B. PANDEY
Date: 15/07/2025 (Advocate High Court)
Office: ACBA, 3rd Floor, M.M. Court
Andheri, Andheri (E), Mumbai - 69.

PUBLIC NOTICE
Take notice that my client MR. AMOGH
GANGADHAR BRID is the Owner of
residential Flat No. 5,A-Wing,
Padmsheela Co-op. Housing Society Ltd,
(MUM/SRA/HSG/(TC)/10902/2005)
situates at 180/1, R. R. Thakur Nagar,
Thakur Road, Jogeshwari (E),
Mumbai-400060 and holder of Five
shares of the said society No. 156 to 160
CERTNo. 31 dated 19/10/2013.
That my client has lost copy of initial
Agreement for Alternate Accommodation
dated 15/01/1989 executed by and
between M/s Samrock Construction, the
Developers and Original Tenant, Smt.
Mangala Bhaskar Telang . For the loss of
said agreement he has already given
complaint on 12/07/2025 L.R.No. 89012-
2025 at Meghwadi Police Station
Mumbai-400 060 .
In case anybody has found and/or got the
said agreement, my client hereby make
request, to the holder/person of said
agreement, kindly arrange to submit/hand
overitinmy office address within 15 days
from the date of publication hereof.
Further My client hereby invite any right,
claims or objections from any other
person/s or other claimants/ objectors to
hold and possess the said Flat No. 5, A-
Wing, Padmsheela Co-op. Housing
Society Ltd. as its absolute owner within
15 days from the publication of this notice.
The claims/objections shall be forwarded
inmy office at above said address. If no
any claims/objections are received in
stipulated time such clims are deemed to
be waived and my client shall be free to
dealwith the said Flata he desires.
Place: - Mumbai Date: 15/07/2025.
JALANDAR B. GONJARI (B.A.LL.B)
Advocate High Court
35/3, New Municipal Colony,
Prof. N. S. Phadke Marg, Saiwadi,
Andheri (E), Mumbai — 400069

PUBLIC NOTICE

This is to inform/give notice to you
that my Clients 1) MRS. VASUMATI
MANHARLAL@ MANHAR PANDYA
2) MR. MANHARLAL@ MANHAR
DAYASHANKAR PANDYA are the
owners of below mentioned Room
and they wish to Sale said Room
and the following original documents
in respect of the said Room premises
are missing and not traceable.

1) Agreement for Sale between MR.
RAMANIKLAL MORARJI SHAH
as a Vendor therein and SHRI.
PRAFUL VARJIVANDAS SHAH
and SHRI. PRABHUDAS
KHUSHALDAS SHAH as the
Purchasers therein.

2) Documents executed by legal
heirs of SHRI. PRABHUDAS
KHUSHALDAS SHAH.

3)Agreement between SHRI.

PRAFUL VARJIVANDAS SHAH

as the Vendor therein and SMT.

GEETABEN DIPAK KOTHARI

AND SHRI. DIPAK POPATLAL

KOTHARI.

4)Agreement between SMT.
GEETABEN DIPAK KOTHARI
AND SHRI. DIPAK POPATLAL
KOTHARI as the Vendor therein
and M/S. NOBLE CORPORATION.

If any person/s, bank, society or
company has any claims, rights,
objections in respect of the said
Room / documents then submit it
with proof at my below address
within 15 days from this notice,
failing which, any claim/s, shall be
considered as waived off/abandoned
/ given up or surrendered.

Description of the Property
Room No. 54, admeasuring about
100 sq. ft. built up area, on Second
Floor, Balkrishna Krupa Co-
operative Housing Society Ltd., Plot
No.45-49, Babu Genu Road, New

NOTICE
VOLTAS LIMITED

Registered Office: Voltas House ‘A’, Dr. Babasaheb Ambedkar Road, Chinchpokli, Mumbai,
Maharashtra, 400033

NOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company
has/have been lost/misplaced, and the holder[s] of the said securities / applicant[s] has/have
applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should lodge such claim with the
Company at its Registered Office within 15 days from this date, else the Company will proceed to
issue duplicate certificate[s] without further intimation.

NOTICE
VIP INDUSTRIES LIMITED
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PUBLIC NOTICE

Notice is hereby given that my clients 1) Mr. EJAZ AHMAD
AZIZUL HAQ KHAN (PAN-IGUPK9250A) & 2) Mrs. SADAF
BEGUM SHAIKH(PAN-ILGPS7160Q) both residing at Mumbai
intends to purchase the Flat No. 1102, D Wing, 11" Floor,
Proxima Bldg. Situated at Andheri Kurla Road, Marol, Andheri
(East), Mumbai- 400059. On the Land bearing CTS No.1651A &
1652B, of Marol village, Taluka Andheri Mumbai, along with Two
Car Parking from present owner said Flat Dr. SAMEER
HAFIZUDDIN SHAIKH (Aadhaar No.295225702368), residing
at 11/B, Star Mansion, Clare Road, Next to Christ Church
School, Byculla, Mumbai-400008.

In case all or any person/s including any Banks, Financial
Institutions or any other party or person having any valid and
legal claim, rights, title, nature by way of sale, gift, lease,
heirship, possession or any other nature in respect of abovesaid
property the same should be known in writing to me at the
address mentioned below with the original documentary proof
within 15 days from the date of publication of this notice, failing
which it shall be construed that such claim is waived null void.

Place: - Mumbai Sd/-
Date: - 15/07/2025 Mohammed Arshad Shaikh
Advocate High Court Bombay
Office No.111, Hi Tech Shopping Complex,
Near V.B. Nagar Police Station,
Kurla(W), Mumbai-400070.
Contact: - 9892164611
Mail- Arshad.shaikh1580@gmail.com

NOTICE

umbai, Maharashtra, 400001

NOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company
has/have been lost/misplaced, and the hol ertls] of the said securities / applicant[s] has/have
applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should lodge such claim with the
Company at its Registered Office within 15 days from this date, else the Company will proceed to
issue duplicate certificate[s] without further intimation.

Name of the Kind of Folio No No. of | Certificate Distinctive No.
security holder | Securities * | Securities No. From - To

Nalini Pralhad | Equity |C1N0004129 25 70001003 | 900087760-900087784

Ma}}:’iﬂ" 10 | B5221314 | 23011193-23011202
Pralhad Lalji 50 | B6145033 | 60981576-60981625
Mahajan 38 | B6145034 | 60981626-60981663
(Deceased) 50  |B71019176 | 143044112-143044161

50 B71019177 | 143044162-143044211
50 B71019178 | 143044212-143044261
50 B71019179 | 143044262-143044311
10 B71019180 | 143044312-143044321
10 B71019181 | 143044322-143044331
10 B71019182 | 143044332-143044341
10 B71019183 | 143044342-143044351
5 B71019184 | 143044352-143044356
1 B71019185 | 143044357-143044357

Appendix-16
(Under the Bye-law No. 35)
The Form of Notice, inviting claims or objections to the transfer of the
shares and the interest of the Deceased member in the capital/property of the Society

NOTICE

MRS. HIRADEVI RADHESHYAM, was one of the sole owner and member of the New Juhu
Abhishek C.H.S Ltd, Plot No. 6, Survey No. 156, N. Dutta Marg, Off. Juhu Versova Link Road,
Andheri (West), Mumbai-400053 having individual 100% shares as ownership right and who
was holding Flat No. 303, Third floor, E Wing, who died intestate on dated. 22.09.2024 at Delhi
without making nomination in the society. Further, MR. RADHESHYAM (Husband of the said
deceased) also died intestate on dated. 02/07/1991 at Delhi. However, the said deceased
LATE HIRADEVI RADHESHYAM left behind her surviving remaining legal heirs i.e. her MR.
SHYAM SUNDER (Elder Son), her MR. RAM BABU (Younger Son), her MRS. KANCHAN
RAJESH AHUJA, NEE MS. KANCHAN RADHESHYAM CHAUHAN (Elder Daughter) and
her BHARTI RADHESHYAM CHAUHAN ALIAS BHARTI CHAUHAN (Younger Daughter)
and now BHARTI RADHESHYAM CHAUHAN ALIAS BHARTI CHAUHAN has submitted her
claim for the transfer of said flat and the said her deceased Mother LATE HIRADEVI
RADHESHYAM 100% shares in the name of BHARTI RADHESHYAM CHAUHAN ALIAS
BHARTI CHAUHAN.

The society hereby invites claims or objections from the heir/s or other claimants/objector or
objectors to the transfer of the said shares and interest of the deceased member in the
capital/property of the society within a period of 15 days from the publication of this notice, with
copies of such documents and other proofs in support of his/her/their claims/objections for

Public Notice in Form Xlll of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602
E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486

No. DDR/TNA/ Corrigendum/Notice/ 1364 /2025 Date - 19.06.2025
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the Promotion
of construction, Sale, Management and Transfer) Act, 1963
Notice for Corrigendum
Application No. 236 of 2013.

Applicant :- Maruti CO-Operative Housing. Society Ltd.
Add : Kharegaon, Kalwa (W), Tal. & Dist. Thane - 400605
Versus

Opponents :- 1. M/s. Sunrise Builders 2. Shri. Ramesh Bhiva Patil 3. Smt.
Sunita Bhalchandra Mhatre 4. Smt. Bhagirathi Chahu Patil 5. Shri. Sainath
Chahu Patil 6. Shri. Bhushan Chahu Patil 7. Smt. Pratibha Vishal Tare 8. Shri.
Naresh Ramkrushna Bubera 9. Shri. Sunil Ramkrushna Bubera 10. Smt.
Gulab Balaram Patil 11. Smt. Premlata Vishwas Patil 12. Shri. Jitesh Vishwas
Patil 13. Smt. Vaishali Hemant Gulvi 14. Smt. Babita Chetan Patil 15. Urja
Pratik Co-operative Housing Society Ltd. & Others Take the notice that as per
below details those, whose interests have been vested in the said property may
submit their say at the time of hearing at the venue mentioned above. Failure to
submit any say shall be presumed that nobody has any objection in this regard
and further action will be taken accordingly. The hearing in the above case has
been fixed on 24/07/2025 at 1.30 p.m.

Description of the Property - Kharegaon, Kalwa, Tal. & Dist. Thane

\ Survey No. \ Hissa No. \ Total Area Sq. Mtrs \
\ 65(3) | - | 649.18SqMtr. |
Sd/-
(Dr. Kishor Mande)
District Deputy Registrar,
Co.Operative Societies, Thane &

Competent Authority U/s 5A of the MOFA, 1963.

Public Notice in Form Xl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400602

E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/1432/2025 Date :- 23/06/2025
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Notice For Corrigendum_
Application No. 162 of 2014
Applicant :- Maheshwar Ashish Co-Operative Housing Society Ltd.
Add : PendseNagar, Saraswat Colony, V.P.Road, Dombivali East, Tal.Kalyan, Dist.Thane
Versus

Opponents :- 1. M/s Maheshwar Construction Company, 2. Shri. Shankar

Dhonddev Kanvinde, 3. Umabai Shankar Kanvinde, 4. M/S. M.S.Builders

Through Ramchandra Basraj Hebali Take the notice that as per below details

those, whose interests have been vested in the said property may submit their

say at the time of hearing at the venue mentioned above. Failure to submit any
say shall be presumed that nobody has any objection in this regard and further
action will be taken accordingly. The hearing in the above case has been fixed

on 22/07/2025 at 01.30 p.m.

Description of the Property - Village - Gajbandhan Patharli, Tal. Kalyan, Dist. Thane

Sheet No. CTS No. Area (Sq. Mtrs)
22 5294 B 824
5295 16.50
5299 11.20
Combined 851.70

Sd/-
(Dr. Kishor Mande)
District Deputy Registrar,
Co.Operative Societies, Thane &
Competent Authority U/s 5A of the MOFA, 1963.

IN THE PUBLIC TRUSTS REGISTRATION OFFICE,
GREATER MUMBAI REGION, MUMBAI
Dharmadaya Ayukta Bhavan, 1st. Floor, Sasmira Building Sasmira Road,
Worli, Mumbai- 400 030
PUBLIC NOTICE OF INQUIRY

Change Report No. ACC/V/4324/2025
Filed By: Mr. Jitendra Ramnarayan Singh
In the matter of: Thakur Educational Trust
P.T.R. No. E-12737/(Mumbai)

Mr. Jitendra Ramnarayan Singh ... Reporting Trustee
To.
All concerned having interest: -

WHEREAS the reporting trustee of the above trust has filed above
mentioned Change Report, under section 22 of the Maharashtra Public
Trusts Act, 1950 for bringing the below described property on the record of
the above mentioned trust and an inquiry is to be made by the Ld. Assistant
Charity Commissioner-V, Greater Mumbai Region, Mumbai viz.

1) Whether the property is the property of the trust? and could be registered
in the name of the above trust?

DESCRIPTION OF THE PROPERTY:-
IMMOVABLE PROPERTY

To add: The Immovable property being
1) Flat No. 201, on the 2nd Floor, admeasuring 451 square feet carpet area
(as per RERA) equivalent to 41.91 sq.mts carpet area in the C Wing in
‘Crescent Sky Heights’ situated at Suhasini Pawaskar Marg, Vaishali Nagar,
Dahisar East Mumbai 400 068 for the total consideration of Rs. 59,40,000/-
(Rupees Fifty Nine Lakhs Forty Thousand Only) be taken on record of the
Public Trust i.e.in the Schedule-1.
2) Flat No. 202, on the 2nd Floor, admeasuring 313 square feet carpet area
(as per RERA) equivalent to 29.09 sq.mts carpet area in the C Wing in
‘Crescent Sky Heights’ situated at Suhasini Pawaskar Marg, Vaishali Nagar,
Dahisar East, Mumbai 400 068 for the total consideration of Rs. 42,00,000/-
(Rupees Forty Two Lakhs Only) be taken on record of the Public Trust i.e.in
the Schedule-1.
3) Flat No. 203, on the 2nd Floor, admeasuring 313 square feet carpet area
(as per RERA) equivalent to 29.09 sq.mts carpet area in the C Wing in
‘Crescent S Heights’ situated at Suhasini Pawaskar Marg, Vaishali Nagar,
Dahisar East, Mumbai 400 068 for the total consideration of Rs. 42,00,000/-
(Rupees Forty Two Lakhs Only) be taken on record of the Public Trust i.e. in
the Schedule-1.
4) Flat No. 204, on the 2nd Floor, admeasuring 451 square feet carpet area
(as per RERA) equivalent to 41.91 sq.mts carpet area in the C Wing in
‘Crescent Sky Heights’ situated at Suhasini Pawaskar Marg, Vaishali Nagar,
Dahisar East, Mumbai 400 068 for the total consideration of Rs. 59,40,000/-
(Rupees Fifty Nine Lakhs Forty Thousand Only) be taken on record of the
Public Trust i.e.in the Schedule-1.

This is to call upon you to submit your objections or any evidence if any,
at above office address within 30 days from the date of publication of this
notice in written. If no objections / any evidence is received within the
stipulated time then further inquiry would be completed and necessary
orders will be passed.

This notice is given under my hand and seal of the Hon'ble Joint Charity
Commissioner, Greater Mumbai Region, Mumbai. sdl

Superintendent (J)
Public Trusts Registration Office,

This date 11th July, 2025

Hanuman Lane, Dava Bazar, transfer of shares and interest of the deceased memberin the capital/property of the society. If i Reqi i
: ; : 1 B71019186 | 143044358-143044358 pital/property y. r r Mumbai Region, Mumbai.
éag’aﬁivg;ggpgﬁtégﬁvsgf bR?;'cr)'g 1 B71 012137 1 43044259_1 43044329 no claims/objections are received within the period prescribed above, the society shall be free Greater Mumbai Regio a
A 1 B71019188 | 143044360-143044360 to deal with the shares and interest of the deceased member in the capital/property of the
Date: 15.07.2025 20 02319007 | 28329589-28329608 society in such manners as provided under the bye-laws of the society. The claims/objections, FORM A
. Sdi- 50T C2445151 | 20955574-40955503 if any, received by the society for transfer of shares and interest of the deceased member in PUBLIC ANNOUNCEMENT _
Qg;; féj j?tse; El'ogra bGaghartaj Building 25 | 03168794 | 81102260-81102284 the capital/property of the society shall be dealt with in the manner provided under the bye- uéﬁﬁiﬁfﬁ%ﬁ?&%ﬂf Bronase ?5!“33?352@ Eir:glﬁg)céggouﬁ;?iggng'g16)
221, Dr. B. A. Road, Hindmata, ' 2% 3166795 | 81102285-61102309 laws of the society. A copy of the registered bye-laws of the society is available for inspection FOR T EERTTENTONGERBEICREDITGRE ;

by the claimants/objectors, in the office of the society/with the chairman of the society, from

Dadar (E), Mumbai 400 014
the date of publication of this notice till the date of expiry of its period.

Cell: 9821161302

SHREE MAHAGANGA SUGAR MILLS
RELEVANT PARTICULARS

25 3583871
25 (3583872 | 100702285-100702309

100702260-100702284

and/or claims encumbrances, liens,
objections, rights etc within a period of 14
days from the date of this notice. If no such
claims, encumbrances, liens or objections
are received, failing which my clients shall
be declare that the said property is clear,
marketable title and free from all
encumbrances.

Mr. Pius S. D' mello (Advocate)

M/s. S. P. Consultants,

Office : 1st Floor, Anita Shopping Centre,
Opposite Post Office, Navghar, Vasai Road
(W), Tal - Vasai, Dist - Palghar - 401202.
Date: 15/07/2025

considered illegal, invalid, and unenforceable under law. | will take all
necessary legal action to protect my rights and interests in the property. If
any person or organization has a claim, objection, or concern regarding
the property or its ownership, they are required to contact me or my legal
representatives immediately. Failure to do so will be deemed as
acceptance of the ownership rights of the legal heirs.

Legal Team: Connie Legal Sd/-

Address: Nancy Villa, Andheri Amin CHSL, Geetanjali Dhar
Church Road, Marol, Andheri East, (Daughter of Late
Mumbai - 400059 Thimmappa Kollur)
Phone: 77388 45573 / 99202 11617 Phone: 98453 83882

Email: elvis@connielegal.com Email: itnatureclub@gmail.com

A The above is an extract of the detailed format of unaudited financial results for the quarter ended on 30 June
2025 filed with Stock Exchanges under Regulation 22 of SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015. The full format of the quarterly financial results is available on the
website of the Company: www.gsbgroup.co.in and on the website of the BSE Ltd.: www.bseindia.com.““The
above audited financial results were reviewed by the Audit Committee and thereafter approved by the

Board of Directors at their meeting held on 14 July 2025.

Place : Mumbai
Date: 14-07-2025

By order of the Board of Directors

For GSB Finance Ltd

Sd/-

Ramakant Biyani
Managing Director
DIN : 00523178

For and behalf of Fr——
25 (3828968 | 92327098-92327122 New Juhu Abhishek C.H.S. Ltd, 1. | Name of corporate debtor Shree Mahaganga Sugar Mills Limited
PUBLIC NOTICE 25 03916214 | 111927098-111927122 Place: Mumbai Sdl- 2. | Date of incorporation of corporate debtor 10" September, 1991
Public at large be hereby informed that, 50 F28013 | 47697457-47697506 o Hon. Secretan 3. | Authority under which corporate debtoris | ROC Mumbai
Mr. Harishankar Gishan Sharma, Mr. 50 F28014 47697507-47697556 Date: 15" July, 2025 ecreiary incorporated / registered
Umesh Harishankar Sharma & Mr. Vishal 2| F28015 | 47697557-47697558 4. | Corporate Identity N U32109MH1991PLC063227
Harishankar Sharma are the Joint Owners - - . GSB FI NANCE LTD - | Lorporate enlyl 0. - - -
of Flat No. D/203, 2nd Floor, Veda CHS Place: Mumbai Name(s) of the Claimant " 5. | Address of the registered office and Room No. 18, Vithal Wadi, Sawant Chawl,
Ltd., Holy Cross Road, I.C. Colony, C.T.S. Date: 15.07.2025 Nalini Pralhad Mahajan CIN:L99999MH2001PLC134193 principal office (if any) of corporate debtor | Azad Nagar, Near Tep. Dargh, Andheri West,
“N/lznfgsf\‘tag':%gse ::gakﬂfoagi'l's;‘gﬁﬁgr SUBLIC NOTICE REGD.OFFICE 815 STOCK EXCHANGE TOWER DALAL STREET MUMBAI -400 001 mumgag,AzgggggR'\aﬂlhzay S:Stlon, Mumbai
- . . umbai - aharashtra
Gishan Sharma is the Sole Owner of Shop . TO WHOMSOEVER IT MAY CONCERN TEL-'N0'2-265 -7084 / 1185 FAX NO 22651814 6. | Insolvency commencement date in 14.07.2025 (order dated 11.07.2025)
No. 3, Ground Floor, Rishabhraj Agnel, |, Geetanjali Dhar a.k.a. Geetanjali Kollur, daughter of the late Extract of Unaudited Financial Results for the Quarter ended 30 June, 2025 . " res ectofycor orate deblor - S
Agnel CHS Ltd., Cross Road No.4, I.C. Thimmappa Koty Kollur, am issuing this public notice to inform all (Rs. in Lacs) 7 Est?mated datz of closure of TsoNenG 7012076
g°'9”y1 C.TS. No.1143/A, Village Eksar, concerned parties about the status of the property located at: Flat No. Quarter | Quarter | Quarter |  Year Year ‘ Iuti Y o
orivali (West), Mumbai-400103 and Mr. X X i Sr. PARTICULARS Ended Ended Ended ded ded resolution process
Hari ; 12/1, Kalpataru A, Prashant Co-operative Housing Society Ltd, 88/A ende ende Par— ; TEVEm—
ishankar Gishan Sharma & Mr. Umesh » Al ) ¢ ) No. 30.06.2025|31.03.2025/ 30.06.2024 | 31.03.2024/31.03.2025] 8. | Name and registration number of the Name: Bharati Manoj Daga
Harishankar Sharma are the Joint Owners Ghatla Village Road, Chembur, Mumbai-400071. TThomil o Ooeral FTRY 770 »Bl wsl 7779 insolvency professional acting as interim | IBBI/IPA-01/IPP01963/20-21/13070
Efikggipcu% L‘:Ej Gﬁz:‘”‘g:rg's‘;"éogjulrg" My father, Thimmappa Kollur, aged approximately 80 years, passed ) NOtaP n?lomeL romf perr]at|on§ § tbefore T : | : k : resolution professional
Colony, C.T.S. f\io.9()y4, Village Eksar, away on 7th December 2008 at around 9:30 PM due to heart failure. He E:(t:e rﬁ;;él(aﬁzzr(g);r:t)’:girrg (iti:g &, 1483 (1221) 2336 16016 8312 9. | Address and e-mail of the interim resolution | Email: bharteedaga1008@gmail.com
Borivali (West), Mumbai-400103 and Mr. was the sole owner of the aforementioned property and died intestate, ptio nary ’ : : : : professional, as registered with the Board | Address: 94B, Palash Tower, Veera Desai
Harishankar Gishan Sh is the Sol . . X . 3 | Net Profit / (Loss) for the period before tax Rd, Andheri (W), Mumbai 53
of\,r:;,agfas'ho's ,\721 g:?:n:f Flc?or OA? i.e., without leaving a will for the above property. (after Exceptional and/or Extraordinary items) 14.83 (12.21) 23.36 160.16 83.12 10.| Add d o b d f E Y i i h, i
Wing. Shali P o i As per applicable succession laws, the property is now jointly inherited 4 | Net Profit / (Loss) for th iod aft ' ress and e-mall 10 b€ USEa for ma|.0|.rp.ma aganga@gmail.com .
g, Shalini Sadan CHS Ltd, I.C. ; . ’ et Profit / (Loss) for the period after tax correspondence with the interim Address: 94B, Palash Tower, Veera Desai
Eslony,BC.‘l_'.S.l_N(ov.\;zst;), :\A233;)B/_3‘,K\)/(|)Il1aogse by h‘ljs legaltz'e'ﬁ(’nﬁme(%'f ) (after Exceptional and/or Extraordinary items) 10.98 (10.72) 1729 12574 71.65 resolution professional Rd, Andheri (W), Mumbai 53
sar, Borivall est), Mumbai- . e Jayanthi ollur ife), ; . — -
The said Mr. Harishankar Gishan Sharma . Goypinath Kollur (Elder Son) 5 Tgta| Cqmpregenfiwe ||_n00m‘f5 fotrhthe P?f:jﬂd 11.| Last date for suFJm|S§|0n of claims 28.07.2025
died intestate on 04/05/2025 leaving OF » [Comprising Profit / (Loss) for the perio 12.| Classes of creditors, if any, under clause (b)| NA
behind him Mr. Umesh Harishankar ® Girish Kumar Kollur (Youngest Son) (after tax) and Other Comprehensive Income of sub-section (6A) of section 21, ascertained
Sharma (Son) & Mr. Vishal Harishankar o Myself, Geetanjali Dhar a.k.a. Geetanjali Kollur (Daughter) (after tax)] 10.98 (10.72) 1729 12574 71.65 by the interim resolution professional
Sharma (Son) as his only heirs and legal | am in the process of filing a testamentary petition in the Hon'ble 6 |Equity Share Capital 600.00 |  600.00| 600.00| 600.00| 600.00 13.| Names of Insolvency Professionals identified | NA
representative and now the Societies of Bombay High Court for Letters of Administration to secure and protect my 7 |Reserves (excluding Revaluation Reserve) foactas Authorised Representafive of creditors
respective premises intends to transfer " X A g in a class (Three names for each class)
the said respective premises and the rightful share in the property. as shown in the Audited Balance Sheet of the _
Shares I he rame of det_:gased hers. This notice serves to caution and inform all individuals, builders, s reet s 14. Ea Szltz\i::rgf’;%rt?;riigz representatives x\{fbsh/r}Em ov.in/hifhome/downloads
after making all the legal heir's formalities developers, agents, or entities that no transaction, redevelopment, lease, 8 Earnmgs. PP:r Share !ol Rs: 10/- each) ] ¢ : p ps:/iibbi.gov.
P Dy s o ihe Sode. sale, mortgage, or transfer of the said property shall be valid unless it is (for continuing and discontinued operations) - are gualedle ot
Any person, firm, company, bank etc » morigage, or trans property shall X _Basic EPS 018 (0.18) 0.29 021 119 Notice i hereby given that the National Company Law Tribunal has ordered the commencement
having Zny Objectlﬁn or hayurr:gt; anytclalms done with the explicit written consent of all legal heirs, including myself. _Diluted EPS 0418 0.18) 0.99 0.91 119 of a corporate insolvency resolution process of the Shree Mahaganga Sugar Mills Limited on
encumbrances, liens, rignts, eic are Any attempt to deal with the property without my written approval will be 14.07.2025 (order dated 11.07.2025)
hereby notified to submit their objections Notes :

The creditors of Shree Mahaganga Sugar Mills Limited, are hereby called upon to submit their
claims with proof on or before 28.07.2025 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13to actas authorised representative of the class NAin Form CA.
Submission of false or misleading proofs of claim shall attract penalties. Sdf-
Bharati Manoj Daga
Interim Resolution Professional
IBBI/IPA-01/IP-P01963/20-21/13070
AFA No.: AA1/13070/02/311225/107325 Valid till: 31" December -25

Place: Mumbai
Date: 15.07.2025
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representatives immediately. Failure to do so will be deemed as
acceptance of the ownership rights of the legal heirs.

Legal Team: Connie Legal Sd/-

Address: Nancy Villa, Andheri Amin CHSL, Geetanjali Dhar
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